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Raipur, the 10th March

NOTIFICATION

No. F 6-74/Seven-3/2010. — In exercise of the powers conferred by sub-section (2) of Section 258 read
with Section 172 of the Chhattisgarh Land Revenue Code. 1959 (No. 20 of 1959). the State Government hereby. makes
the following further amendment in the Chhattisgarh Diversion of 1.and Rules. 1962. namely :-

AMENDMENT
In the said rules.-

In the Schedule, below the heading SCHEDULE, for the word. figure and Parentheses “(See rule 14)". the word.
figure and Parentheses *{See rule 2(c)]” shall be substituted.

By order and in the name of the Governor of Chhatusgarh.
P. NIHAL.ANL. Joint Secretary.




